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FINAL ORDER NO. 57381/2017

PER: S.K. MOHANTY

The issue involved in this case relates to clandestine
manufacture and non-receipt of goods by the ultimate buyers.
Based on the investigation, the Department initiated
proceedings against various manufacturers and traders. In
some of the cases, the matter came to the Tribunal and the
Tribunal vide Final order No. A-52349-52409/2017-EX[DB]
dated 09.03.2017 has remanded the matter to the original
authority for de-novo adjudication. The present appellant is

one of the parties, whose case was also investigated by the
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Department on the basis of seizure of the diary of Shri Kilash
Agarwal. Therefore, I am of the view that for attaining the
finality of the case, this matter should also be remanded to the
original authority for a decision in line with the order of the

Tribunal dated 09.03.2017.

2. Therefore, after setting aside the impugned order, the
matter is remanded to the original authority for deciding the

issue afresh.

[Dictated and pronounced in the Open Court]

(S.K. MOHANTY)
MEMBER (JUDICIAL)

Anita



